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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL- "‘“\
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 492 OF 2025

IN THE MATTER OF: .

Kapil Kumar Singh ..Applican
Versus

Dhampur Sugar Mills Ltd & ORS. ...Respondents

RESPONSE ON BEHALF OF RESPONDENT NO.-3, UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Dr. Umesh Chandra Shukla, aged about 53 years, S/o Shri Pannalal
Shukla presently posted as Regional Officer at Regional Office,

Uttar Pradesh Pollution Control Board, Bijnor (hereinafter referred

to as UPPCB) do hereby solemnly affirm and state on oath as under:

1. That the deponent in the official capacity mentioned above is
fully acquainted with the facts and circumstances of the case

and as such he is competent and authorized to swear this

affidavit on behalf of Respondent No 3.

= That the Applicant has alleged that Dhampur Sugar Mill Ltd.,
Dhampur, District Bijnor is located very close to the
populated area and is directly discharging its industrial
effluent in nearby storm drain known as Ikara drain and is also

causing air pollution.
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That Dhampur Sugar Mills Ltd. (Sugar Unit), Dhampur,
Bijnor has been commissioned in the year 1993. It has

capacity of 14000 TCD.

That the unit has consolidated consent to operate and
authorization under Section 25 of Water (Prevention and
Control of Pollution) Act, 1974 and Section 21 of Air
(Prevention and Control of Pollution) Act, 1981 and
authorization under Rule 6(2) of Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016
issued on 13.11.2024 which is valid upto 31.12.2026. The unit

has no objection certificate from Uttar Pradesh Groundwater

Department.

That the unit has no objection certificate from U.P.
Groundwater Department in respect of three borewells which
is valid upto 27.04.2027 and in respect of one borewell which
1s valid 07.05.2027. As per the conditions of NOC the unit can
abstract groundwater at a maximum rate of 346000 KL per
annum. For treatment of industrial efﬂuent-, the unit has
provided Effluent Treatment Plant which has a separate

energy meter.

That the inspection of the unit has been carried on 20.01.2026.
Sample from the outlet of ETP has been collected and
analyzed. As per the analysis report the same are pH — 7,86,
Suspended Solids — 26 mg/l, Dissolved Solids — 812 mg/I,
BOD 26 mg/l, COD — 136 mg/l, Oil and Greas‘e ~ 8 mg/l.
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That thus the unit was complying with environmental norms.

That the unit has installed Online Continuous Effluent
Monitoring System on ETP which is connected with the
server of Central Pollution Control Board as well as U.P.

Pollution Control Board.

That for treatment of domestic effluent generating from
residential colony of the sugar unit and the distillery unit,
Sewage Treatment Plant has been installed. A sample from
the outlet of Sewage Treatment Plant has been taken on
20.01.2026 and as per analysis it has been found that pH -7.80,
suspended solids — 23 mg/I, dissolved solids — 496 mg/l, BOD
-18 mg/l, COD - 48 mg/l, Oil and Grease — 5 mg/l, TC — 1100
MPN/100 ML and FC - 700 MPN/100 ML.. Thus, the unit was

complying with the norms.

That the unit has two boilers on which separate Electro Static
Precipitator (ESP) have been installed as air pollution control
system and a joint stack of 90 meters height has been installed.
Monitoring of flue gases have been done by the office of U.P.
Pollution Control Board, Bijnor on 29.01.2026 and as per

monitoring report it is within norms.

M/S. DHAMPUR SUGAR MILLS LTD. (DISTILLERY
UNIT), DHAMPUR, DISTRICT BIJNOR.

That the distillery unit of M/, Dhampur Sugar Mills Ltd.,

Dhampur, District Bijnor is in operation from 1991, For
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treatment of effluent generated from industrial process three
multi effect evaporators having capacity of 2125 Cubic Meter
per day, 1080 cubic meter per day and 1260 cubic meter per
day besides two slop boilers having capacity of 75 ton per
hour and 55 ton per hour have been installed. Besides this,
condensate polishing unit (CPU) having capacity of 4500
KL/day have been installed. On the inlet and outlet of multi
effect evaporator, mass flow meters are installed which are
connected to the server of CPCB and UPPCB. The unit has
CTO issued on 06.04.2023 which is valid upto 31.12.2027. at
the time of inspection no effluent was found being discharged

outside the premises. The Ikra drain is being monitored every

month and from the reports for the months of October,
November and December 2025, it has been found that no

industrial effluent is being discharged in the drain.

12.

That it is further submitted that in compliance of order dated
06.11.2025 passed by this Hon’ble Tribunal in O.A. No. 539
of 2019; Adil Ansari Vs. Dhampur Sugar Mills Itd & Ors.,
joint inspection of the unit has been done by CPCB with
UPPCB on 26.11.2025 and 27.11.2025. A. true copy of
inspection report of UPPCB dated 29.01.2026 alongwith its

annexures 1s being enclosed herewith and marked as

Annexure-A to this Affidavit.

The above facts are being placed for kind consideration of this
Hon’ble Tribunal.
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DEPONENT
VERIFICATION:

Verified at %hc{i

on this the 9,4 day of February, 2026
that the contents of above affidavit are true and ‘correct to my

knowledge based on records and information received and believed

to be true, no part of it is false and nothing material has been

%m"’//

Sm'-n]beb ﬁ day,of
has bieén%‘rd%rglﬁﬁed by.uq' ad
whe is personaﬂg known to mel....

mwm ( )lsa'are hese i W | - n
QOTA

BWNOR-246701 (U.P)
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TN T DA (01342) 260434
= rohijnanr@uppeh.in

A srfan i waew TR, e dued W, sreTR-Taet A, feriR-246701

Hed 90 _2:53;,;{/% R\'/JW PASL &l : 2T =ex=2095
W ¥,
e EfaRer TR —7)
J0W0 ST v
TGS |

Rvg—an s e aftery, 78 Reh § 2R afovo W.—492 /2025 He FAR Rig

T MR PR Ao o vd e F ol s Rie—06.11.2025 & U

D W ¥
I,

U IR Avge 48 T, wEas @ Ud Ge-1dar090 /-7 / (0.A.
No.492/2025)/2025, f&=Tie 23.01.2026 &1 T=T WY B BT FE H | H0 Tx1T &R
R, E fReelt # AT sNovo W—492,/2025 witer HAR Rig TH &R TR
fiew oo vd o # wika arewr fimid—06.11.2025 @& ST # 0 Doy BRI A4
UMR PR fics R0 (IR U@ angwd soE), umyR, Rrer-ResR @ P
feti—20.01.2026 TG 29.01:2026 1 fpar | Sk T WA § fE 9w wET @
faeg w0 sy sRa afewwr, € Reeh § @R sovo wHo-539,/2019 (IA No.-
149/2021, IA No.-376/2020) Adil Ansari V//s Dhampur Sugar Mills Itd. & Ors. fA=RE € |
M0 THoGN0EI0 ERT RS Siewr faAid— 06.11.2025 & RuTer & ST SeiT T g
e Sy yeuu Frsr 918, el @ dEm erifery, goso wgwer Faes §rS,
ek gRT RAie—26.11.2025 T 27.11.2025 D1 fbar | fawga Feror smean / faawor
T UF D R HOTER AU SEEAn gd Al anaers Sria) 8 I 2
HerrTh—adaR |

(STo SH=1 9w )
ﬂkaﬁmﬁfé‘m@r
wrife—
1~ Ry e, Sovo sy FE=T AR, mﬁwﬁ@mm
og |

o off wdM fam W sf@dmn, AwST (@0 W) @ SHd S-Hel IMs0en W
pradeepmisra@yahoo.com Fa=ref U HMawIdH Hrdrel &g U |

e

a3
* the

e E0w0—124], R e, Ml Y, elde ity b
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w0 IS ERa AR, T Reeh F AR aogo w—402,/2025 TR TR Rie
o PR fiew oo @ o ¥ wiRe amwr Rie—06.11.2025 @ ararer ¥ e amR
TR fiew foo (PR vd amaertt gon), e, Rren—Rsri 2 e/ faw

7o s BRa aifvever, 7 R § o aloto w-d02 /2025 Bftw FER Riz
T qMER PR frew foo v amn § wila smewr famie—o06.11.2025 & A 3w Fream
T
1. A letter has been circulated by the Respondent No. 3-UP PCB seeking adjournment for filing the
reply. Learned Senior Counsel appearing for the Respondent No, 1 also seeks four weeks® time to file
the reply. Let complete set of OA along with annexure be supplicd by the Applicant to (he
Respondent No. 1 within one week. It will be open to the Respondent No. 4 also to file the reply
within the same period. Rejoinder, if any, can be filed by the Applicant within one week thereafter,

* Reply on behalf Respondent No. 2 has been filed.

2. List on 04.02.2026.

SR TR ey RAie—06.112025 & B9 4 whfg FewT A UM wR
s fo0 (IR v et gaiE), AR, Rre-Res @1 Bdee Reie—2001.2026 @
feice—2901.2026 w1 e M| PdET @ W wEn SRRRY o e FAR, AToR
FAPRAE SRer of | Frélerr amer P & —

(@) ¥ g R e R (R 59E), arR, Rer—faws —
1AW 9R TR frew oo (@R 591E), a1, Rren—fismik F af 1033 & warfea 1
2. 9N # Tedl ATl & BY F TN BT WA B G BT S A wer &) 9en @

T T erHET-14000 Sowodo & vd Rgd SerEw emr 60 Fmare 2 Fllerr &y

SEINT Wefera AT 4T |

3.3 o $iefre wfdar & s somme @ 2800 RRoso /R @ wfiweor 3 4500
- fovello /R e a1 SoETE YRever wdw el 2 Pider & w9y SoEE gigewe
IS B AR gPwAr wartert g @l Pl Reie—2001.2026 @ WY SoEE
YEPR 30 & IS ¥ PraRe & @ Oife SorEE & T toF @ Hid
gEY B fReEr @ mivmerer § RAvefa Fem T AN arenm w3
(Germ—01) | FAvemwr ameam & aWR W SerEE @ S ¥ yEes B e PR
qFE & ITHT ¢ | SIETE YEHOT Wi B AU W ST TEER STt
Hi-eRT Riew <enfta 8, St f5 Sovo wewer = 1€ ud sty wgwer P o
@ AR W GST B | SoaTE Y@ i W SwEiE & WUSRU ¥ 10,000 TR
&I 1 Yol oF [ R B | [ ¥ SoEE o ot 9 o Ria § wyge R o
2, fore 3g v ud uigy e @ @awen wifta #| Flse & @ seEe gige
W B ol W BIETR Here ¥ (Werme—02) |

4. T DY ATHEN TP, PR THR AU FA B AERNG BN F TR wRe] SoaTE
. @ gleewr Waw dede wie (220 el /fRF) @ wemm R wimar &1 Rfar
feid—2001.2026 & WA WA Pede wic b Pede ¥ PRy & w wiftw
IS @ AT U BR &Y Bty AemR & winmener § fRvefie awen w)
fawerwor e Wer @ (Here—03) | fAveiyyr amen & suR e Sear @ T §
Tl BT A iR qee @ orgwT & T 2.

Ny
M j‘% /Feg R Industry Auto-2
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2

S-W‘Tﬁ170H/ﬁammmﬂma§?(h)iﬁmwnﬁﬂ§|mﬁmﬁano
TH/ES AN T AR @ QN wbwent W ag wquer s aewer & wg #
TR FeeeRe Mife ({fowofo) mer v e e g waw R
T W 00 e SN v ¥ ) Fillawr o o ang wquvr PR smEver S wh
mﬂlwﬂﬁmmwmﬁﬂﬁ.ﬁﬂﬂﬁﬁﬁmwﬁmﬂv(ﬁowoﬁ‘rozﬁm)aﬂ
mﬂﬁmm%lwwﬁﬂﬁvﬁﬁwﬁaﬁmﬁﬁﬁﬁﬁw%ﬁéss
Wew UAF B | S R @rrend ¥ o @ w9 ¥ Sri—100 MW o /v @ o @
ST AT S R | 99 AW @fer § g wga Ree W gt ewe @
ma‘mﬁqmm%%ﬂwﬁﬂﬁlmﬂmﬁqﬂw
¥ 750 Fodloto &rrEr BT Sovhove wifte & | I Soshode § wEE TiRe T %y
SHis IS AFDN b IYHU ¥ T Tad SoviodE TeiRes T F w@nig ¥ e
IR 170 /el & B TN AiaeR § WG WgEE REE @ agsan o o ad
PR, Sono WENT R A1, fie @ s gRr Ritio—20.01.2026 Y Ry
TAT| AT IS STl A el o1 A FuiRa @y & gy ¥ sgsEur e
e ¢ (Were—04) |
©6TUM T O ey wWR Y POW fE ® aravd e wed W0—22224%

UPPCB/Bijnor(UPPCBRO)/CTO/both/Bijnor/2024, f&dic—13.112024 ERT WId Garermef
Wl (Wodosio) frfa o T 2, Rrrad derar el Retis—a1.12.2026 T £

(@) e o PR i fio (@rae seE), e, R v —

I oY aMR IR fiew fo @ sor), s, Riar-RiseR § 9 1001 & Sefer
gl
2. GET ¥ ded We @ w9 ¥ d-30 deRe/3 Br wan @x 455 fhelo /R
Mcwgs R/ ysiiege. Teledt / wawigl Ngd Tobledl Al B ¥ €N @
AT TR 490 fareflo / R Xewrgs R/ weitege wedisel / vawgT g TeREd U9
140 [dello /R guTse THiIee @1 SaureH fmn Wi @ wd Rigd Saed &wam 105
rare § | Frleror & wag S S e T
3. SE @ T TR W e wfewm % 9 weRe somw (@t @
' giemwor &g 03 do W gWee  TENEX  (GFRT 2125 e /R,
1080 TR /fesT Td 1260 wIeR /fRA) Ud 75 2 /Hver @RI 55 o /TveT dwar &
T SiEeR T 4500 fhoelio /T emm @1 mvewie Gt gfe (Dodiogo)
wfta 8| e & w9 1260 giieR /RS & @7 Aol ghae saURex w75
T/ GC & BT Yelld WEeR §% Yidl Y GuT S Sa Wfel UGEU faRreor
g waiferd w1 | e 9§ Wit Rvedia @) dedishae gaier & ARy
¥ wifed &R WY @iger # qofiga fea T ¥ qor qedisnae gamiver 9§ Wit
mwm,q%ﬁm@w,mﬁwaﬁﬁoﬁo@ﬂkwﬂ
TR R H SRR 9 RfeiT SR A A o smen ¥ 1 ve ¥ g soms
fremer @Even # gl TN SE F enfia AedisviEe gamner @ gee Ud
mﬂawwwﬁawﬁﬁﬁﬁﬁﬁﬁmmwwqﬁ@ﬁgw
ffra= 1€ @ wdy § 9w B BHI-...03...

M
,@%{ [}% N'“%“a’;’ R Industry Auto-2
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. SEIT ¥ 75 T /EEl AW T AR @ TG @rer WAy Weuv P s
@ w0 H AT s il @ wen v v ewel ¥ e @ a4 Mex S R
Wifte & @1 55 ©F/Hel 9w UFM &mer @ WY @iier WX Ay weur e
IRT B WU H g e IidRer Forwodio) wenfia 8 qer gop M Sl ¥
e ¥ 62 rex FA Rreh wenfia ¥ fgerd W g RefEl w g sk
& WA Y Sifvengs drerer $ieE AifeRT Rred wifia 2, S f5 sovo g
= 48 v e oy faew 9] @ w8 wag ) Pl Reie-
20012026 F HAY 55 T /€l A T & B T Ao TR wnfie =g gy
o sraer Hefor ol Y T 75 T /€l W @ WY WhS @idek &l
STelT § 9T 4|

5. SEmT H wifid 55 @9 /Hel Wil Wi die] ¥ aWg O @ argsa o e A
Hrafer, SoN0 WEEYl = 4, RWHR @t yrreen gR1 famie—20.01.2026 @1 fpar
T | WTT SRV ST § stiwel o | iR Ao & Sy © | STseeT s
Tl & (Herwia—05) | Fder fReie—20012026 @& WHT 75 /8l ol ey Igs
AR B e 95 g T4 |

. SO W IR gemay wR ¥ R e @ erafa oo W@t Ho—178825
[UPPCB/Bijnore(UPPCBRO)/CTO/botl/BUNOR/2023,  RAi5—06.04.2023 GRI Wi
woctoato e & iy B, Rread derar sl Reid—31.12.2027 76 2|

; ﬁﬁm%wmﬁﬁmmwwmﬂa/ﬁmmmﬁﬁmm
URER % ATEY BT g e U T |

SO B WY Rer Tewer %7 S0 W fiee IR @9 as it amR IR e
feto, e, AR @ frma G AE (e, ForR v RwR, 2025) @Y fgeor s
Here & (Howa—06) | Sad RAvalyy svensi § uRelia iar & & veer ¢4 4 sieifiie

Uit IaraE @1 fawdreer w8l faar @ e 2

TR 9ad SErl & faeg wo uhy &Ra sfeve, wE feweh # i aowo
T0-539 /2019 (IA No.-149/2021, IA No.-376/2020) Adil Ansari V/s Dhampur Sugar Mills
Itd. & Ors. f=mmfiT 2| =0 Twoshodlo grr ik amawr R+iw—06.11.2026 @ srqurerT ¥

. Baa SEr @ Gga REe e wemer fraemr 9, Rel @ & srfan, Sovo

ueyel faeEw §18, feWHR ERT fAie-26.11.2025 W 27.11.2025 @ fm war| favga

Haa fienT amen @1 Brmfd o & (Have—o7) |

IRIGT AT A Aqee [9 A Aavas B v TR 2 |

W e W&@%’ =
P (m%(m) e o)

I A= Isfe Teraw A0TSR

R Industry Auto-2
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U'_-_ . —'0
L REGIONAL LABORATORY BLNOR, o072 —°1
Uttar Pradesh Pollution Control Borad
*e?“u Mahaxshl Dayanand Nagar, near St, Mary's School, Adnm'pnr-Chnklur road,

Bljnor-246701, Phonet (01342) 260434; E-Mail ID-robljnaur@uppch,in
TEST REPORT! WATER LABDORATORY (WASTE WATER)

SNo. BT AHRGES
Dt. of compllation of test veport., e R/.81/ 26 Perlod of testing,. 2w/ 8/l.28.5. 25 /o1/2¢

1- NnmelndAddreuoll:tﬂualrylﬂ.'ﬂfP.:...C‘.':[J.....D.aé-ﬂim Mh-:ds"l?bh .MM.‘/‘P‘.C“! A baseid )
oo P 1 TN s '5. ; e

2-  Typeof Sampl (Gruh!Compoalteﬂutogut&d):.......gamﬂ.é....................m......m...m...................,... ..... eansuois
3-  Sample Collected bytaeuies RAtiod...... Ve T WP of OO 100 W D1 or C U .57 B
4 Cuzourmduurco,dqu.t\..(mﬁnf{,mdaw-ﬂw
5 Quantity & Packing (Plastic Jericane/Any Othe_r):.......%..ﬂl*.‘va./a:ﬁv..9.'...ﬁM...éo:tﬁ.lm...........,---..‘....,.
6- Date & time of Sample Collection: .....21??2.‘.'.‘:’.33.‘!21‘..6........................ B PP PP PP P
7-  Industry Representative ....mr.-......@.ﬂ.*m.....é!\n.mm.,..mmm»?m...ﬁmm}mmmm?ﬁ .......
8- Date of Sample receipt in Laboratory:...... erqu,f'?rﬂi-é ................................. P contosssureneeses =
9.  Method of analysis......c... APHA, AWWA, WEF, 24th Edition, 2023; IS 3025 (Part-44): for BOD

T W TRAleY /Parameter T8/ Unit Results

/ T T
S.No. Sampling Point

Coutled. o). EaF
1. |91 Ta/pH, 4500 H' B Electrometric Method . =, 2.86
5 =7Se oS/ Suspended Solids, 2540 D Total Suspeaded | ToaT/ o/mg)] A
Solids dried at 103-105°C : Z
3. | fewifcas wifers/Dissolved Solids, 2540 C Total Dissolved /@ mg/ 21z
Solids dried at 180° C R
+ [2121/B.0D,, 3 day 27° C 1S 3025 (Part 44); 1993 Bio | {1/ ci/mg/l 2k
chemical Oxygen Demand .
5 | en2L./COD, 5220 B Open Reflux Method | T/ a/mg/l 126
6. | Other parameter L
oA B.n. B YT
e
3:

Reference: (1) General Standards for Discharge of Environmental Pollutants are Part-A : Effluents (Schedule-VI)
The Environment (Protection) Rules, 1986 Source: hittp;//cpeb.nic.in/General Standards.pdf;
(2) Besides these standards, refer RPA standards for specific industry Source; cpeb.nicin/Industry_Specific_ Standards.php
(3) All parameter are in mg/l except, pH, TC & FC, Colour & Odour,

b_y""“” "

vy afdar, &g warTaTer/R.O. Regional Laboratory

Note: 1- The results in the Test Report relate only to the ltems tested. é,0 :
2- The report shall not be reproduced - except in full, without the written permission of laboratory,
3- The test report pertains to the sample as recelved in Lab. :

End. of report . .
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Her-p—2

A9Y gMgR PR e oo (R 5916), o, Rer-—RemR & FAeor eie—20.01.2026
& 9 20000 B i T Brermm —

"

e
f
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1
REGIONAL LABORATORY BIJNOR, T Asq o5~ 0

—_—
Uttar Pradesh Pollutlon Control Dorad,
'Q%‘! ” Mahavshl Dayanand Nagar, near St. Mary's School, Adampur-Chakkar road,

Dijuor-246701, Phone: (01342) 260434; E-Mall ID-robljnaur@uppeb.in
TEST REPORT! WATER LADORATORY (WASTE WATER)

SNo..m S H48225

Dt. of compllation of test report.. 2348/ 2.¢

1- Namo and Address of Illlhlltl‘}’fSnTuP-hnM(v‘- -n@.‘..z:ﬂ-"t’ﬁmu b-‘-lfgf u et Mlﬂ!‘i ree Mu% .-(”;‘ﬂ
----- uu%m&m'“ a'!‘r ATT e a s b adu AN i e s a i e iSRRI RN RO R N ORI RO a R PR Oa I I RdREarrisiaeiiiidsasarasinnisscrasacerss

2- wpan!'Snmplo(Grlb!ComleldIniugrlled)...... s |§7M‘“ialll“ullllu.luulltll.ullIi“lnlntulnrcl!u’cﬂln savasnsr
3+ Sample Collected bytussessenss VAL, v e LAV KA i cs Xt s 1 J..)ﬂhmm\. oA B i

T LR LR Ll b Tt e rE LR LR R e R R

Oolout‘&Odour.'..m...cﬁéf -..-.ﬂn&qn Mnluu ----- T

4-
5« Quantity & Packing (Plastic Jarlunnmny Other): v Bfemsn . O/M#hﬁalw Sottied. e FI‘/.M%
6-  Date & time of Sample Collection: ...evo B BLL TR HB ccsvnvsssstssssusmssssssssssasesessnes
7. TIndustry Representative ... 0¥ % . %000, .. h.h.mm = M ”“"3{‘"\1 f-hm. ..... ) .r-»ma.‘. ...........
8- Date of Sample receipt In Laboratory:.. ........?.‘.'?.!.."U ?'P?" cemsecssnessEIsOROREN® sbevin
9- Method of analysis........... APHA, AWWA, WEF, 24th Edition, 2023; IS 3025 (Part-44): for BOD
W/ﬂﬂ TRMeY /Parameter FoT8/Unit RHIII;:W
S.No. ; Sampling Point
1, | 9% va/pH, 4500 H' B Electrometric Method - 7.¢vo
2. | G@vEe wiers,/ Suspended Solids, 2540 D Total Suspended o/ Aimgl
Solids dried at 103-105° C 22
3. | feoieae @ife=/Dissolved Solids, 2540 C Total Dissolved //mgl 43¢
Solids dried at 180°C . :
4 | 913N2/B.OD, 3 day 27° C IS 3025 (Part 44): 1993 Bio /&l /mg/l
chemical Oxygen Demand ' ’ g
5. | wrend /COD, 5220 B Open Reflux Method fiar /¥l/mg/l 48
6. Utherpara.mea'ud&’ os‘wafh"/- -
5 T o 1) e m,dﬂ/;awuf
o [re 2 Tt
Pollutants are Part-A : Effluents (Schedule-VI)

Reference; (1) General Standards for Discharge of Environmental
The Environment (Protection) Rules, 1986 Source: http;
(2) Besides these standards, refer EPA standards for specific Industry Source: ¢p

" . (3) All parameter are in mg/l except, pH, TC & FC, Colour & Odour.
E. 2126
gQeuraar @ swma/ Ana sgdby..(%onl

R
Signatory . ¢ ' l@f_V

841 i, & T/ R, O, Reglonsl Laboratory

f/cpeb.nic,in/General Standards.pdf;
ub.nie. uv’lnduato’ Speoﬂ'in Standards.php

s avaeRaat /Au

to.the 1tems tested.

Note; 1- The r;:suTts in the Test Report relatc only .
the written pen'mss:on of Iaboratory,

2- The report shall not be reproduced - except in full, without
3- The test report pertams 1o the samplp as received in Lab

End of report-—— B et

12
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o~ REGIONAL LABORATORY BIJNORE
5{,-,’-3 UTTAR PRADESH POLLUTION CONTROL BOARD
't"'"!sb Maharshl Dayanand Nagar, Near St. Merry School,
Dijnor
Stack Emisslon Test Report
Ref No, DSMA02726 Date: 29/01/2026

1= Name & Address of Industry: Dhampur Sugar Mills Ltd, Dhampur, Bijnor (Sugar Division)

2= Sample Collected By: S.K. Tripathl (SA), Subash Chandra (JRF), Abhishek Rajput (JRF)
3. Date of Monltoring: 29.01.2026

4.  Source of Sampling : Common stack of 170 TPH Boller
5. Stack attached to: Common stack of 170 TPH Boller

6-  Stack Height: 90 mtr

7-  Total No. of Boiler: 02

8-  Capacity of Boiler: 170 TPH (2 No)

9-  TFuel used: Baggasse

10- Quantity of Fuel used: 100 MT/hour

11-  Fuel Gas Velocity: - 7.22 m/s

12-  Air Pollution Control Device: ESP

13- Other remarks (if any): -

14~ Further details of samplc location and Test mcthods followed are appencd overleaf:

Sr Parameter Unit Result Standards
no.
1 Particulate matter mg/Nm3 42 150 mg/Nm3

Note: The results in the Test Report relate only 1o the items tested, The Report shall not be reproduced-except in Full, without the
written permission of laboratory.

@A-\““ —%"G

alysed by- "
[Abhishek Rajput ,
JRF, Subash dra,

Authorised Signatory-

SK Tripathi (SA)

R.eglunnl Officer
STACK MONITORING
Parameters Test Method Range of Detection
PM IS Method No. 11255 (Part-1 b
e ) 01-5000 mg/Nm3

End of report

ol
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_— REGIONAL LABORATORY BLINORE A -9~
& 2y UTTAR PRADESH POLLUTION CONTROL BOARD

- Maharshl Dayanand Nagar, Near St. Merry School,

Bijnor
w Stack Emisslon Teat Report

Ref No, DSM/01/26 Date: 29/01/2026

1= Nawme & Address of Industry: Dhampur Sugar Mills Ltd. Dhampur, Bijnor (Distilery Divsion)
2. Samplo Collected By: S.K. Tripathi (SA), Subash Chandra (JRF), Abhishek Rajput (JRF)

3-  Date of Monitoring: 29.01,2026

4-  Source of Sampling : 55 TPH Slop Boller

8- Stack attached to: 55 TPH Slop Boiler

6-  Stack Height: 82 mtr

7-  Total No. of Boller: 01

8- Capacity of Boiler: 55 TPH

9-  Fuel used: Baggasse/ Slop

10- Quantity of Fuel used: 382 TPD Baggasse ,245 TPD slop

11- Fuel Gas Velocity: - 7.33

12~ Alr Pollutlon Control Device: ESP

13-  Other remarks (if any): -

14-  Further details of sample location and Test methods followed are appened overleal:

Sr Parameter Unit Result Standards
no.
1 Particulate matter mg/Nm3 28 50 mg/Nm3

Note: The results in the Test Repuit relate only to the items {ested. The Repart shall not be reproduced-except in Full, without tho
written permission of laboratory.

@jk \\"'L
nalysed by-

Ahl:ushtk Rajput,

JRF, Subash Chand
& &r'
Authorised Sigdatory- o
S K Tripathi (SA)
Regional Officer
STACK MONITORING
Parameters Test Method Range_or Detection
PM IS Method No. 11255 (Part-1) 01-5000 mg/Nm3
1985
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Annexure-7

DETAILED INSPECTION REPORT OF M/s DHAMPUR SUGAR MILLS LIMITED,
VILLAGE ALHAIPUR, TEHSIL DHAMPUR, DISTRICT BIJNOR (SUGAR UNIT) -
INSPECTED ON 26.11.2025

General Information

1. Name of the unit with complete | M/s Dhampur Sugar Mills Limited. Village

postal address Alhaipur. Tehsil Dhampur, District Bijnor
(Uttar Pradesh). Pin Code- 246761

Spatial co-ordinates Latitude: 29.290506

(Latitude and longitude) Longitude: 78.514081

Year of commissioning 1933

Sugar with distillery (Yes/No) Yes

Category Sugar refinery with power cogeneration of
60 MW

Co-generation capacity, MW 60 MW

Unit is having two turbines of 30 MW
capacity each. On the day of inspection, both
the turbines were running at full capacity.

Start period of crushing 06.11.2025

season

No. of operational days at the 20 (crushing season started on 06.11.2025)
time of inspection

Operational status during visit Operational

Consented cane crushing capacity of | 14000 ton cane crushing per day (TCD)
sugar mill (TCD)

Consent Section

2. Consent status & its | Consolidated Consent to Operate and Authorization
Validity with date under section 25 of the Water (Prevention and control of
Pollution) Act, 1974 and under Section-21 of the Air
(Prevention & Control of Pollution) Aect. 1981 and
Authorization under Rule-6(2) of the Hazardous and
Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment
(Protection) Act 1986, issued on 13.11.2024 and valid
upto 31.12.2026. Copy of the same is attached at

Annexure-2A.
Environmental Environment Impact Assessment (EIA) notification
Clearance (EC) regarding prior Environmental Clearance (EC) notified in

2006 includes Sugar Industry in the schedule.

The unit was originally commissioned in 1933 and it was
informed by the Unit and UPPCB that no expansion in
production capacity has been done after EIA notification
hence EC has not been obtained from MoEF&CC.




Production details
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crushing season)

3. Consented production | White Sugar— 1700 MTD
capacity Co-power generation — 60 MW
Actual production | Average White Sugar — 960.7 TPD
(during current | [As per record of Nov 6-26, 2025]

(Average Cane crushed — 11585.2 TPD)

On the day of visit, Unit was crushing 12740 tonnes of
cane and producing 1155 MT of White Sugar.

Fresh Water consumption

4. Bore well/Tube well/Any
other & its No’s

4 Numbers of borewell

Flow meter Installation at
wells (Yes/No)

Yes. flow meter readings during inspection:

I. Bore-well 1:
Instantaneous reading: 0.1 m*/hr
Totalizer reading: 259426.4 m?

2

Bore-well 2:

[nstantaneous reading: 0 m>/hr
Totalizer reading: 267273.50 m”
. Bore-well 3:

Instantaneous reading: 1.992 m*/hr
Totalizer reading: 85879.3 m’

4. Bore-well 4:
Instantaneous reading: 59.49 m/hr
Totalizer reading: 1686454.9 m*

Lad

NOC from
CGWA/UPGWD & its
Validity with date

Unit has UPGWD NOC for groundwater abstraction
from 04 nos. of borewell, having validity upto
27.04.2027 (3 borewells) and 07.05.2027 (I
borewell).

As per the conditions of NOC from UPGWD, the unit
can abstract groundwater at a maximum rate of
346000 KL/annum or 947.94 KLD (Borewell |-
126000 KL. Borewell 2- 84000 KL, Borewell 3-73000
KL, Borewell 4- 63000 KL annually).

Freshwater consumption

As per the records provided by the unit. it was
observed that the unit has abstracted total 12313 KL
from 04 borewells during November 2-25, 2025 (24
days), i.e.. 513 KL/day against the permissible limit

0f 947.94 KL/day which is as per NOC.

20
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578 ANNEXURE A

Process Effluent Treatment Plant

5. | Treatment capacity The unit has installed ETP of 4500 KLD capacity.
Operational status Operational
Treatment ETP Scheme Mill House & boiling house effluent = Oil

skimmer = Screen = Equalization Tank < pH
Correction Tank = Primary Clarifier > Aeration
Tank = Secondary Clarifier - Treated effluent
Collection pit = Dual media filter 2> Activated
Carbon Filter = Lagoon - For irrigation.

Spray pond overflow = Chemical dosing >
Reaction Tank => Primary Clarifier = Aeration
tank = Secondary Clarifier = Treated effluent
collection pit.

Common tertiary treatment for both Mill House &
boiling house effluent and Spray pond overflow
after Treated effluent collection pit. The final
treated effluent was stored into lagoon for
irrigation purpose.

Flowmeters installed The unit has installed flow meters at the inlet
and outlet of ETP. Separate flowmeters were
installed at spray pond overflow inlet and lagoon.

Flow meter readings during inspection:

e ETP Inlet (Mill house + Boiling house + CPUj
Reject):

Meter-1:
Instantaneous reading: 92.78 m*/hr
Totalizer reading: 6012.45 m?

Meter-2:
Instantaneous reading: 17.36 m*/hr
Totalizer reading: 583960.44 m’

e SRS Inlet:
Instantancous reading: 34.42 m*/hr
Totalizer reading: 515316.44 m’

¢ ETP Outlet:

Instantaneous reading: 112.4 m*/hr

Totalizer reading: 1875921 m’
Energy meter installed at ETP | Yes, separate energy meters (02 Nos.) are installed
(Yes/No) at ETPs.

Energy meter reading during inspection:

Meter-1: 1150.40 Wh
Meter-2: 6617.31 Wh
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Effluent generation As per logbook data,
Mill house, boiling house 13795 KLLD
Spray pond over flow 311.3 KLD
CPU Reject 194.8 KLD
Total ETP Inlet 1885.6 KLLD
Treated water 1654.7 KLLD
Laboratory analysis results of collected samples:
Location Parameters
pH BOD | COD [ TSS | TDS | SO/ | Oil &
Grease

ETP Inlet 7.3 408 911 214 | 1008 - BDL

Primary Clarifier (ETP) 5.7 313 863 39 872 -

Overflow of Secondary | 7.1 86 263 13 608 -

Clarifier (ETP)

SRS Inlet 6 229 | 488 80 1220 | 187

Secondary Clarifier of | 8.1 19 33 10 | 1004 | 354

SRS treatment system

ETP Outlet 74 42 139 19 716 | 310 BDL

Outlet of DMF 7.2 30 112 2] 760 | 297

Treated effluent in| 7.4 31 77 28 488 141 -

Lagoon

All parameters are expressed in mg/l except pH.

The inspection team collected samples from various units of the Effluent Treatment
Plant (ETP). The treated effluent collected from the lagoon (capacity 10000 m?)
from where it was being discharged to farmland for irrigation purpose was found
complying w.r.t. consented standards for land discharge. The analysis results
showed pH-7.4 (against 5.5 to 8.5), BOD-31 mg/L (against 100 mg/l). COD-77
mg/L (against 250 mg/l) and TSS-28 mg/L (against 100 mg/l).

Aeration Tank:

Location MLSS (mg/1) | MLVSS (mg/l)
ETP 1175 870
Spray Pond Overflow Treatment System | 1682 1036

Though Unit is having extended aeration system however. the MLSS concentration
in samples collected from the aeration tanks of ETP and Spray Pond Overtflow
Treatment System were observed low as 1175 mg/l and 1682 mg/l. respectively,
which indicates that the aeration tanks were not stabilized properly.

22
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Consent  condition  w.rt. | As per consent, the treated effluent shall be
disposal of treated effluent recycled to the maximum extent and should be
reused within the premises for gardening, etc.
Quality of treated effluent shall meet the following
general and specific standards as prescribed under
Environment (Protection) Rules, 1986 and

applicable to the unit from time-to-time:

8 Parameter | Standards

no.

Ly pH 5.5t08.5

2. BOD 30 mg/l (In case of

3. TSS discharge in surface water
body)/100 mg/l (in case of
discharge on land)

4. COD 250 mg/l

5. Quantity Industrial effluent quantity

of shall be restricted to 1400
discharge | KLD and Cooling Tower
blow down shall be
restricted to 1400 KLD.,
only one outlet is allowed.

Disposal/reuse of treated effluent:

For storage of treated effluent, the unit is having one impermeable treated effluent

3 . y .
storage lagoon of 10,000 m capacity, from where the treated water is used in
irrigation of nearby agricultural land (~40 acres), owned by the Unit. Unit has laid
down pipeline for conveyance of treated effluent to nearby farmland for irrigation
purpose. Same was observed by the team.

To record the quantity of treated effluent being used for irrigation purpose, flow meter
was found installed and unit maintained log-book of the same.

Flow meter readings during inspection:

Treated effluent storage lagoon:
[nstantaneous reading: 58 m*/hr
Totalizer reading: 1777326 m’®

As per logbook data (November 10-25, 2025), the quantity of treated effluent used
in irrigation was 1728.3 KL.D.
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Quantity of discharge

Compliance with consentedFlow meters were found installed at ETP outlet &

disposal point of treated water lagoon.

Flow meter readings of ETP outlet during]
inspection:

Outlet Treated
effluent | water stored
reading | in lagoon

Instantaneous | 112.4 58
flow meter
(m?/hr)

Totalizer (m?) | 1875921 | 1777326

As per the logbook data (Nov 8-25. 2025), average
quantity of treated effluent generated at ETP outlet
was 1654.7 KLD. This treated effluent is stored in
the impermeable lagoon of capacity 10000 m?.
Specific effluent discharge per Ton of Cane Crushed
- 149.18 Ltr/Ton of cane crushed

As per the logbook data (Nov 10-25, 2025), the unit
has utilized 1728.3 KLD (average) in irrigation.

As per the Consent to Operate. the permitted
discharge quantity is 2800 KLD, comprising 1400
KLD from the ETP outlet and 1400 KLD from the
cooling tower blowdown.

As reflected from the above data the average treated
effluent generated from the ETP system & CPU was
approximately 2248 KLD which is within the
consented ETP discharge limit of 2800 KLD.

ETP Sludge generation &
disposal

e As per logbook data (Nov 6-26, 2025, i.e., 21
days). sludge generation was 1.42 MT/day.

e LETP Sludge mixed with press-mud & boiler ash
and given to farmers for use as manure.

Press-mud generation and
disposal

e As per logbook data (Nov 6-26, 2025. i.e., 21
days). press-mud generation was 53 1.8 MT/day
(4.6% of cane crushed).

e Press-mud is mixed with ETP sludge and boiler

ash and given to farmer for use as manure.

24
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Process Condensate Polishing Plant (CPU)

6.

Treatment capacity of
Condensate polishing
system adopted by the unit

Unit has installed CPU of 72 m*/hr capacity to
treat the process condensate.

Treatment scheme

Process condensate = Multi Grade Filter =
Activated Carbon Filter = Micron Cartridage
= Micron bag filter 2 High pressure pump =
RO membrane system

Use of treated Condensate

Treated condensate from CPU is used for make=
up of Co=Gen Cooling Tower.

Flow meters installed

(Yes/No)

permeate and reject.

Flow meter readings during inspection:
CPU Feed:
Instantaneous reading: 33.07 m*/hr
Totalizer reading: 482105.9 m?

CPU Permeate:
Instantaneous reading: 8.669 m*/hr
Totalizer reading: 381711.9 m”

CPU Reject:
Instantaneous reading: 7.910 m*/hr
Totalizer reading: 135942.9 m”

Yes, flow meters were installed at CPU Feed,

CPU Feed, Permeate & Reject

As per logbook data (November 10-25, 2025).
i.e.. 16 days:

CPU Feed: 791 KLD
CPU Permeate: 593.3 KLD
CPU Reject: 194.8 KLD

CPU Reject is sent to ETP Inlet.

Sewage Treatment Plant

Ta

Operational Status

Operational

Treatment Capacity (KLD)

220 KLD (common for Sugar & Distillery)

Source of domestic sewage

StafT quarters, guest houses, offices etc.

Treated Scheme

Sewage Collection Tank = MBBR 1 =
MBBR Il = Tube Settler = Storage Tank =
Multi Grade filter = Activated Carbon Filter
= Outlet

Flow meters at inlet and
outlet of STP

Installed at inlet & outlet of STP.

Flow meter readings during inspection:

STP Inlet:
Instantaneous reading: 5.631 m*/hr
Totalizer reading: 148320.2 m”

25
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STP Outlet:
Instantaneous reading: 6.378\[113”"'
Totalizer reading: 103590 m”

Quantity of raw & treated
sewage

As per logbook data (November 6-25, 2025).
the quantities of raw and treated sewage were
80.4 KLD and 79.3 KLD, respectively.

Condition as per the Consent
issued by UPPCB

Treated sewage shall be reused in gardening
as far as possible. The STP shall be
maintained continuously so as to achieve the
quality of the treated sewage to the following
standards: pH: 6-9: BOD: 30 mg/l; TSS: 100
mg/l & Fecal Coliform: 1000 MPN/100 ml.

Analysis results of the sample collected from STP:

Location Parameters

pH BOD (mg/l) | TSS (mg/l)
STP inlet 6.9 BDL BDL
STP outlet 73 BDL -

Observations w.r.t reuse of
treated sewage from STP
outlet

¢ At the time of inspection, treated sewage from
STP outlet was being used in the gardening
through a flexible pipeline.

¢ STP inlet did not exhibit the typical
characteristics of sewage which indicates that
Unit is not routing all the untreated sewage
through STP,

Compliance status

Treated sewage was found complying w.r.t.
consented norms for pH and BOD.

Hazardous Waste Management

8.

Hazardous Waste Unit has

Agreement

Validity

made agreement with M/s Bharat Oil and Waste

Management Ltd. (BOWML) on 30.10.2025 for disposal
of hazardous waste.

of agreement: 5 years from the date of signing

the agreement.

Consent condition

category

As per consent, the unit is granted an authorization to
operate a facility for generation, collection and storage of
hazardous wastes within the unit’s premises for following

1

waste as per
the
Schedules 1,

these rules

of wastes:
S. | Category of | Authorized Quantity
no. | hazardous mode of disposal | (ton/annum)

or recyeling or
utilization or co-
processing, etc.

and IIT of

1. | Schedule |

TSDF/Authorized

06 Ton per
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(Category
5.1) Used oil
and waste oil

recycler

annum

Hazardous
generation
disposal

waste

As per Form 3. hazardous waste (Schedule 1 (Category
& | 5.1) Waste Oil) generated during Oct and Nov, 2025 was
15.6 litres and 8.3 litres, respectively.

Copies of last two Form-10 are provided and following
quantities of used oil by the unit:
e 100 litres (on 30.12.2024)

e 100 litres (on 26.03.2025)

Recipient drain

9.

Recipient drain

‘ Ikra drain

Characteristics of Ikra drain:

Sampling location | Parameters (all values are in mg/l except Colour & pH)
pH | BOD | COD | TSS TDS | SO | PO | NH5-N
Upstream 7.5 58 161 92 420 41 248 18.78
Downstream 7.2 53 120 36 452 48 0.46 14.91
Observations . The unit utilizes treated effluent from
lagoon onto agricultural land.
"’.

Wastewater samples of lkra drain collected
from upstream and downstream of unit
indicated no industrial contribution.

Detail of Air Pollution Control System

10.

Details of | | No. of Type of | Steam APCD | Stack | Stack
Boilers, Boilers fuel generation | installed | No. height
type of capacity
fuel used (Ton Per
Hour)
Boiler- | Bagasse | 170 ESP 1 Common
stack of
Boiler-2 Bagasse | 170 ESP height 90
meter

Online
emission
(OCEMS)
monitorin
g system
installed

Installed and connected with CPCB and SPCB server for Particulate
Matter (PM).

Ash generation details

11.

Ash generation

Ash generation-33.9 MT/day
Ash sold-9.3 MT/day
Ash transferred to yard-24.6 MT/day

As per logbook data (Oct=-Nov, 2025, i.e., 61 days):
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Ash Mixed with press mud and being sold to farmers as manure.
management and
disposal

Observations:

1

(3]

s

h

On the day of the visit i.e., 26.11.20235, the sugar unit namely M/s Dhampur Sugar Mills
Limited, Village Alhaipur, Tehsil Dhampur, District Bijnor (Uttar Pradesh) was found
operational. The unit is engaged in the production of white sugar with a consented cane
crushing capacity of 14000 TCD along with 60 MW co-generation facility (02 turbines
of 30 MW capacity each). On the day of visit, Unit was crushing 12740 tonnes of cane &
producing 1155 MT of White Sugar, and the turbines were running at full capacity.

The unit commenced its crushing season 2025-26 on 06.11.2025. On the date of
inspection, the unit had completed 20 operational days. As per records for the period from
06.11.2025 to 26.11.2025, the average cane crushing was 11585.2 TPD, with average
white sugar production of 960.7 TPD.

The unit is operating with a valid Consolidated Consent to Operate and Authorization
issued by UPPCB under Section 25 of the Water Act, 1974 and Section 21 of the Air Act,
1981 along with authorization under Hazardous Waste Rules, 2016, issued on 13.11.2024
and valid up to 31.12.2026.

The unit was originally commissioned in 1933. As informed by the unit and UPPCB. no
expansion in production capacity has taken place after the EIA Notification, 2006: hence,
Environmental Clearance (EC) has not been obtained.

To meet its freshwater requirement, the unit is having four (04) borewells with valid NOC
from UPGWD for groundwater abstraction with a total permissible limit of 346.000
KL/annum (947.94 KLD). Flow meters were found installed on all four borewells. As per
records. the unit abstracted a total of 12.313 KL of groundwater during 02.11.2025 to
25.11.2025 (24 days), i.e.. 513 KLD. which is within the permissible groundwater
abstraction limit.

Further, on the day of the visit. the instantaneous flow meter readings and cumulative
(totalizer) readings of the bore wells were observed as under:

Borewell-1

Borewell-2

Borewell-3

Borewell-4

Instantaneous flow
meter (m’/hr)

0.1

0

1.992

59.49

Totalizer (m?)

259426 .4

2672735

85879.3

16864549

The abstraction from all bore wells was found to be within the respective permissible
limits prescribed in the UPGWD NOC, i.e.. 100 m*¥hr for Borewell-1. Borewell-2 &
Borewell-3, and 150 m*hr for Borewell-4.

The instantaneous abstraction from Borewell-1 and Borewell-3 were 0.1 m*/hr and 1.992
m?*hr, respectively which is within the permissible limit of 100 m*/hr, Borewell-2 was
not in operation and Borewell-4 was operating at 59.49 m*/hr. which is within permissible
limit of 150 m*/hr at the time of inspection.

The unit has installed an Effluent Treatment Plant (ETP) of 4500 KLD capacity, which
was found operational. The ETP comprises: Mill House & boiling house effluent = Qil
skimmer = Screen = Equalization Tank = pH Correction Tank = Primary Clarifier
—> Aecration Tank - Secondary Clarifier = Treated effluent Collection pit = Dual

28
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media filter = Activated Carbon Filter = Lagoon = For irrigation. Separate treatment
is provided for spray pond overflow. Spray Pond overflow treatment system comprises
of: Chemical dosing = Reaction Tank = Primary Clarifier = Aeration tank -
Secondary Clarifier > Treated effluent collection pit. Common tertiary treatment for
both Mill House & boiling house effluent and Spray pond overflow after Treated effluent
collection pit. The final treated effluent was stored in lagoon for irrigation purpose.

Flow meters were found installed at both the inlet and outlet of the ETP. Separate energy
meters (02 nos.) were provided for ETP operation. The unit has maintained log book of
energy consumption,

Though Unit is having extended aeration system however, the MLSS concentration in
samples collected from the the aeration tanks of ETP and Spray Pond Overflow
Treatment System were observed low as 1175 mg/l and 1682 mg/l, respectively, which
indicates that the aeration tank was not stabilized properly.

. As per logbook data, the average effluent generation was 1885.6 KLD, comprising mill

house and boiling house effluent (1379.5 KL.D), spray pond overflow (311.3 KLD) and
CPU reject (194.8 KLD). The average treated effluent generated was 1654.7 KLD. On
the day of inspection. the ETP inlet flow meters (02 nos.) showed instantaneous flows of
92.78 m*hr & 17.36 m*/hr with a cumulative (totalizer) reading of 6012.45 m* &
583960.44 m’, respectively. ETP Outlet showed instantaneous flow of 112.4 m*hr &
cumulative (totalizer) reading of 1875921 m*. The totalizer readings were found in line
with the entries made in logbook indicating that unit is maintaining logbook &
flowmeters are operational.

. OCEMS was installed at ETP Qutlet. OCEMS showed pH-7.5, BOD-14.9 mg/l, COD-

101 mg/l and TSS-16.46 mg/l against laboratory analysis values of pH-7.4, BOD-42
mg/l. COD-139 mg/l and TSS-19 mg/l.

. The unit is having one impermeable lagoon of 10.000 m*® capacity for storage of treated

effluent. The treated effluent is conveyed through pipelines and used for irrigation over
approximately 40 acres of agricultural land owned by the unit. Flow meters and logbooks
at treated effluent lagoon for quantifying treated water usage for irrigation were found
maintained. On the day of visit, the instantaneous flow meter reading at the lagoon was
observed to be 58 m*/hr, and the cumulative (totalizer) reading was 1777326 m®. The
totalizer readings were found in line with the entries made in logbook indicating that unit
is maintaining logbook & flowmeters are operational. Unit has laid down pipeline for
conveyance of treated effluent to nearby farmland for irrigation purpose. Team verified
the supply point through conveyance channel into fields for irrigation purpose & same
was found in working condition.

. The team observed that 4000 m* capacity impermeable lagoon near agricultural fields of

the unit was found completely levelled up & filled.

Unit has provided Irrigation Management Plan prepared by National Sugar Institute,
Kanpur.

. As per the loghook data (Nov 8-23, 2025), average quantity of treated effluent generated

at ETP outlet was 1654.7 KLD. This treated effluent is stored in the impermeable lagoon
of capacity 10000 m”. As per the logbook data (Nov 10-25, 2025). the unit has utilized
1728.3 KLD (average) in irrigation. As per the Consent to Operate, the permitted
discharge quantity is 2800 KLD. comprising 1400 KLD from the ETP outlet and 1400
KLD from the cooling tower blowdown. The average treated effluent generated from the
ETP system & CPU was 2248 KLD which is within the consented ETP discharge limit
of 2800 KLD.
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16. The specific effluent discharge of the unit was 149.18 litres per tonne of cane crushed,
which is within the permitted norms of 200 litres per tonne of cane crushed.

17. Analysis results of the treated effluent sample collected from the lagoon showed pH-7.4,
BOD-31 mg/L, COD-77 mg/L, and TSS-28 mg/L, which were found complying w.r.t
land disposal norms notified under Environment (Protection) Rules, 1986.

18. The unit has installed a Condensate Polishing Unit (CPU) of 72 m*hr capacity. As per
records, CPU feed. permeate and reject were 791 KLD, 593.3 KLD and 194.8 KLD,
respectively. CPU reject is routed to the ETP inlet. On the day of the visit, the flow meter
installed at CPU inlet showed values as instantaneous flow meter reading: 33.07 m*/hr &
Cumulative (totalizer) reading: 842105.9 m* and CPU outlet (permeate) flowmeter
displayed instantaneous flow meter reading: 8.669 m*/hr & Cumulative (totalizer)
reading: 381711.9 m*. In comparison to previous day reading the totalizer indicated 134.9
KL of CPU permeate from CPU outlet reused. which indicates that Unit is operating CPU
regularly and the flowmeters are functional. The totalizer readings were found in line
with the entries made in loghook indicating that unit is maintaining logbook &
flowmeters are operational.

19. All the plant machinery of the Effluent Treatment Plant (ETP) and Condensate Polishing
Unit (CPU) were found operational on the day of inspection.

20. The unit is operating a Sewage Treatment Plant (STP) of 220 KLD capacity (based on
MBBR technology), common for sugar and distillery. which was found operational. At
the time of inspection, treated sewage from STP outlet was being used in the gardening
through a flexible pipeline. STP inlet did not exhibit the typical characteristics of sewage
(pH-6.9, BOD-BDL and TSS-BDL.) which indicates that the Unit is not routing all the
untreated sewage through STP.

21. Analysis results of sample collected from STP Outlet showed pH=-7.3 and BOD-BDL,
indicating compliance with consented STP discharge norms for pH and BOD.

I~
(§9]

. The unit has made an agreement with M/s Bharat Oil and Waste Management Ltd. On
30.10.2025 for disposal of hazardous waste. having validity of 5 years from the date of
signing the agreement. As per Form 3 provided by the Unit, hazardous waste (Schedule
1 (Category 5.1) Waste Oil) generated during Oct and Nov, 2025 was 15.6 litres and 8.3
litres. respectively. Copies of last two Form-10 were also provided by the Unit and 100
Litres of used oil by the unit was sent on 30.12.2024 & 26.03.2025 to M/s Bharat Oil and
Waste Management Ltd. for disposal.

23. The unit is utilizing bagasse-fired boilers (2 x 170 TPH) equipped with Electrostatic
Precipitator (ESP) as Air Pollution Control Device (APCD) and connected to a common
stack of 90 m height. APCDs were found operational on the day of visit. OCEMS for
particulate matter was found installed and connected with CPCB/SPCB servers. Average
ash generation during October-November, 2025 was 33.9 MT/day. which was mixed with
press mud and ETP sludge & utilized as manure by local farmers.

24. Analysis results of the samples collected from the recipient drain i.e., Ikra drain at

upstream and downstream of the unit indicated no industrial contribution.

Conclusions:

1. On the day of the visit. the sugar unit, i.e., M/s Dhampur Sugar Mills Limited. Alhaipur,
Dhampur, Bijnor, was found operational.
The unit has installed Effluent Treatment Plant of capacity 4500 m*® which was found

operational on the day of the visit. Optimum MLSS concentration was not maintained in
acration tanks of ETP and Spray Pond Overflow Treatment System.
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3. The unit was using final treated effluent for irrigation purpose from storage lagoon.
Analysis results of the sample collected from the treated effluent stored in lagoon indicates
compliance w.r.t land disposal norms notified under Environment (Protection) Rules,
1986.

4. Analysis results of the sample collected from the STP outlet was found complying w.r.t.
consented discharge norms. However, STP inlet did not exhibit the typical characteristics
of sewage which indicates that the Unit is not routing all the untreated sewage through
STP.

5. Analysis results of wastewater samples collected from lkra drain indicated no industrial
contribution.

6. Impermeable lagoon near agricultural fields of the unit was found completely levelled up
& filled.

Recommendations:

1. Unit shall maintain optimum MLSS concentration in aeration tanks of ETP and Spray
Pond Overflow Treatment System so that the aeration tank is stabilized properly.

2. Unit shall route all the untreated sewage through STP.

Inspection Team

S. No. | Inspecting Officials Signature
1. Sh. Dinabandhu Gouda, Scientist *F', DH- WQM-II., 1 a
CPCB, Delhi Dkt Q¥
2. Ms. Reena Satavan. Scientist *E’, CPCB, Delhi @,_,,—3, *
3 Sh. Mahir Hussain., AEE, Regional Office-Bijnor, GReN |
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Annexure-2A

UPPC
% . Uttar Pradesl? I’ol!ution Contr(l)l Board
°~o‘%~§1§:ﬁ:~> Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phanm(1522-2730428 2720811, Fryx:0822.2720764, Email: inf'n@uppcb.in. Wobsito: www.uppob.com
Category : RED ) Application Id : 28327762
222242/UPPCB/Bijnore(UPPCBRO)/CTO/both/BIINOR/2024 Date: 13/11/2024
To,
M/s

DHAMPUR SUGAR MILLS LTD SUGAR UNIT
DHAMPUR SUGAR MILLS LTD SUGAR UNIT,BIJNOR,246761

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to DHAMPUR SUGAR MILLS LTD SUGAR UNIT located at DHAMPUR
SUGAR MILLS LTD SUGAR UNIT,BIJNOR,246761. subject to the provisions of the Water Act, Air
Act and Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
the orders that may be made further and subject to following terms and conditions :-

1. This CCA DHAMPUR SUGAR MILLS LTD SUGAR UNIT granted for the period from 13/11/2024 to

31/12/2026 and valid for manufacturing of following products.

S Product ' Quantity Unit

No

1 White Supar 51000 Metric Tonnes/Month
2 Co- Power-Generated |60 Megawatt

2, Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

Domestic 50 KLD , STP Irrigation /
Washing
Industrial Industrial effluent Septie Tank Re-used in the
" | quantity shall be process and
restricted to 1400 [rrigation on land

KLD and Cooling
Tower blow down
shall be restricted
to 1400 KLD, only
one outlet is
allowed

(ii) Trade Effluent Treatment and Disposal :~The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
Digitally signed by RAM

RAM GOPAL ot

Date: 2024.12.02 17:24:20
+05'30'
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In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following gencral and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No.

Parameter

Standard

pH

551085

BOD

30 mg/l ( In case of

discharge in surface
water body ) / 100 mg/l
(in case of discharge
oniand )

30 mg/l ( In case of
discharge in surface
water body ) / 100 mg/|
(in case of discharge
on land )

250 mgll

Industrial effluent
quantity shall be
restricted to 1400 KLD
and Cooling Tower blow
down shall be restricted
to 1400 KLD, only one
ouflct is allowed
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference (o influent quantity and quality.In case of stoppage of tunctioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to'be

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

3 TSS

4 COD
5 Quantity of Discharge

S No. Parameters Standards
1 pH 6tc9
2 BOD (mga/L) 30
3 TSS (mg/l) 100
4 Fecal Coliform 1000
(MPN/100ml)

3. Conditions under Air (Prevention und Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

8 No.

Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
Digitally signed by RAM
RAM GOPAL oA

‘Date: 2024.12,02
17:25:01 +05'30"
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1 Boiler of | Bagasse - 01 Particulate | Equipped with
170 TPH 100 TPH ’ Matter |individual ESP
and 170 and common
TPH stack with
height of 90
meter from
ground level,

2 |DGset750| Diesel 02 Particulate | Equipped with
KVA Matter canopy and
stack height of
5.5 meters
above the roof
of nearest
building

Emmission Quality Standards

S No. Stack no Parameters Standards
1 01 . Particulate Matter 150 mg/Nm3
2 02 Particulate Matter |As per E(I;g\ Rules
19

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acuustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zoncs (Industrial, Comumercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

| Day |Night| Day | Night| Day Night| Day |Night
Time | Time | Time | Time | Time | Time Time | Time

75 70 65 55 55 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :- )

The Factory Manager of M/s DHAMPUR SUGAR MILLS LTD SUGAR UNIT. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is

granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the or recycling or utilisation or
Schedules I, IT and 111 co-processing, ete,
of these rules
1 | Schedule ( Category | TSDF/ Authorised recycler 06 Ton per Annum
5.1) Used oil and waste
oil

The authorization shall be in force and shall be valid upto 31/12/2026. The authorization is subject to the

conditions stated below and such conditions as may be specified in the rules for the time being in force
Digitally signed by RAM

RAM GOPAL o™

Date: 20241202
17:25:15 +05'30"
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under Environment (Protection) Act, 1986.

Terms and conditions of Hazardous Waste authorization :-

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
riles made there under.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB. ¥

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.

(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste,

(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates,
(xii) In no case any hazardous wastc shall be disposed off ou land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.

(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.

(xv) The storage area should be fenced properly and Sign/Notice Board indicating "Danger’ and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors. : '

(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

5. Essential documents to be submitted by the Industry/Unit as Applicable:-

(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report,

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986, :

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area,

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-hﬂp:/fWW.llpCCp.ilﬂ'l‘ﬂ-i_.l’liligsussi(}ﬂ.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
| Dighally fignad by RAM

RAM GOPA - g?;?‘ﬁmtz.oz 17:2531
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

0. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

L. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point,

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. .

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide lnsfibction Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to
occur in excess ol standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information ghall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority. “
I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement efc. or any chan ge in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The Consent to Operate issued vide letter no 141426/UPPCB/Bijnor (UPPCBRO)/CTO/ait/Bijnorl/2021
dated 31.12.2021 with validity 31-12-2026 and Hazardous Authorization 13196/ UPPCB/ Bijnor(Lab) /
HW/Bijnor/2020 with validity 28-12-2025 are hereby revoked.

—>2. This consent to operate is valid for production Sugar and cane crushing capacity of 14000 TCD and 60
MW per day co-generation power.
3. Industrial effluent quantity shall be restricted to 1400 KLD and Cooling Tower blow down shall be

restricted to 1400 KLD, only one outlet is allowed in compliance of notification no G.S.R.35(E) dated
15.01.2016 of MoEF & CC. RAM Digtalysigned by

AAM GOPAL

i 3 G OP AL Date: 2024.12,02
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4. Unit shall operate and maintain the APCS i.e. ESP at the boiler of 170 TPH and 170 TPH common stack
height of 90 meters from ground level.

5. DG sets of 750 KVA shall be equipped with canopy and stack height of 5.5 meter above the roof of
nearest building,

6. Unit shall operate and maintain the installed online emission monitoring system and ensure connectivity to
the server of UPPCB. ! ! :

7. Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler subject
to ils availability.

8. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water
. Direct exposure of workers to fly ash & dust shall be avoided.

9. Unit shall comply with the directions issued Central Pollution Control Board , New Delhi.

10. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized
under Environment (Protection) Act, 1986 and shall submit the analysis report on monthly basis by 10th of
every month to CPCB and UPPCB.

11, Unit shall operate and maintain the installed electromagnetic flow meter at water source and outlet of
ETP with running hours and maintain the records of water extracted and treated effluent supplied to
irrigation or discharge in drain. ' _
12, Unit shall maintain and operate properly the installed online effluent monitoring system at the outlet of
ETP and ensure the connectivity to the servers of CPCB and UPPCB., '

13. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P. Pollution Control Board www.uppeb.com.

14. Unit shall comply the provisions of Water (Prevention and Control of Pol lution) Act 1974 as Amended,
Air (Prevention and Control of Pollution) Act 1981 as Amended and Environment (Protection) Act 1986,
and direction issued by Hon'ble National Green Tribunal, New Delhi in Order dated 13.07.2017 in OA no.
200/2014, M.C. Mehta v/s Union of India.

15. Unit shall submit treated effluent monitoring report of the ETP and ground water quality of premises as
well as of the irrigated area done by MoEF & CC approved laboratory in every 3 months.

16. Unit shall maintain the log-book for the generation and disposal of ETP sludge and other solid wastes
including boiler ash generation.

17. Unit shall install Condensate Polishing Unit (CPU) for high pressure boilers (105 Kg/em?2) to treat
process condensate for reuse in process. This will help in reduction of fresh water -consumption.

18. The Unit must ensure the maximum reuse of treated effluent in process.

19. Treated effluent shall beused in irrigation on land and discharge of effluent is not allowed in drains/ river
or any other surface water body.

20. All domestic waste water generated within the Unit's premises and residential colony shall be discharged
after proper treatment. The Unit-shall install Sewage Treatment Plant (STP) of adequate capacity for the
treatment of domestic wastewater.

21. Unit shall maintdin pipe line from outlet of ETP and to the point of irrigation land.

22. 16.Unit shall install flow meters al Mill Fibrizer, Mescuite cooling and RO reject and submit the
compliance with authentic data and records thereof,

23. Unit shall provide Hazardous tank in the Boiling house.

24, Unit shall provide lagoon (for storage of freated effluent) properly lined to prevent leaching/
contamination of ground water.

25. The mechanical sludge dewatcring/handling system for better management of wet sludge shall be

rovided by the Unit, Digitally signed
B 4 RAM il

GOPAL Date: 2024.12.02 -

17:25:56 +05'30'
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26. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

| Digitally signed by
RAM | RAM GOPAL

- Date;2024.12.02
GOPAL 17:26:06 +05'30"

Chief Environmental Officer
Cuopy to:

Regional Officer Bijnor to ensure the compliance of the conditions imposed in the consent order.
R AM Digltally signed by RAM
GOPAL

Date; 2024.12.02
GOPAL CA7R616 40530

Chief Environmental Officer
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DETAILED INSPECTION REPORT OF M/s DHAMPUR SUGAR MILLS
LIMITED, VILLAGE ALHAIPUR, TEHSIL DHAMPUR, DISTRICT BIJNOR
(DISTILLERY UNIT) - INSPECTED ON 27.11.2025

General Information

1.

Name of the unit with complete | M/s Dhampur Sugar Mills Ltd., Chemical Unit,

postal address:

Dhampur, Bijnor (UP) 246761

Spatial co-ordinates

(Latitude & Longitude)

Latitude: 29.291077
Longitude: 78.512488

Category

Molasses and Grain based Distillery

Operational Status

Operational

On the day of visit. the Unit was found operating
both molasses-based and grain-based distillery.

Consent & EC Status (common for both molasses and grain based distillery)

2.

Consent status

The unit is having common Consolidated Consent to
Operate and Authorization under section 25 of the Water
(Prevention and control of Pollution) Act, 1974 and under
section 21 of the Air (Prevention and control of Pollution)
Act, 1981 issued on 06.04.2023 and valid upto 31.12.2027.
with amendment in Specific Condition No. 2 of CCA vide
UPPCB letter dated 05.06.2023, for manufacturing of
following products:

S.no. | Product Quantity | Unit
l. RS/ENA/AA by | 455 KLD
using B Heavy
Molasses/Grain

2. Cogeneration 10.5 MW
power

3. RS/ENA/AA by | 490 KLD
using Cane juice
syrup

4, Ethyl acetate 140 KLD

The Consolidated Consent to Operate and Authorization &
UPPCB letter dated 05.06.2023 are attached at Annexure-
2B.

Hazardous  waste
Authorization

Authorization under the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement)
Rules, 2016  was issued on 16.05.2021 and is valid
upto 16.05.2026.
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Consent condition

As per consent, the unit is granted an authorization for
generation, collection, utilization. storage and disposal of
hazardous wastes within the unit’s premises for following
category of wasles:

S. Category of | Authorized mode | Quantity
no. hazardous of disposal or | (ton/annu
waste as per | recycling or | m)

the Schedules | utilization or co-
I, Il and 111 of | processing, etc.
these rules

1. [ Schedule 1 | TSDF/Authorized | 3 Ton per
(Category 3.1) | recyclers annum
Waste oil
Environmental Unit has provided a copy of Environmental Clearance dated
Clearance (EC) 20.03.2019 issued by MOoEF&CC for expansion of

molasses/grain based distillery from 200 KLPD to 350
KLD.

Freshwater consumption (Molasses and grain based distillery)

Bore well/Tube
well/Any other

2 Numbers of borewell (common for both molasses and grain plant)

&its No's
Flow meter | Flow meters were found installed and functional on both the borewells)
installation  at | Flow meter readings during visit were:
bore-wells s Borsavell 12
(X6HiNG) Instantaneous reading: 44 m?/hr, Totalizer reading: 372149 m?

« Bore-well 2:

Instantaneous reading: 0 m?/hr, Totalizer reading: 123068 m’

NOC from | ¢ Unit has obtained NOC from UPGWD for groundwater abstraction
CGWA/UPGWD | from 02 nos. of Borewell, both NOCs having validity upto
& its Validity | 05.04.2029.
with date « As per NOC, the unit can abstract total 830375 KL/annum or 2275

KL/day of freshwater combined from both Borewells (Borewell 1:
438000 KL/annum and Borewell 2: 392375 KL/annum).

On the previous day of inspection. i.e.. 26.11.2025, the Unit has
abstracted 488.3 KL of bore-well water. which is within the
permissible limit of 2275 KL/day.

On the day of visit, Unit abstracted 84.2 KL of freshwater from Borewell-
1. which is within the permissible limit of 1075 KL/day.

Average abstraction of freshwater from bore wells during Sep 1-Nov
26. 2025 was 324.21 KLD. which is within the permissible limit of
2275 KL/day.
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Groundwater quality: Two samples of groundwater were collected — one from borewell
inside distillery unit and other from hand-pump near old bio-compost yard. The laboratory
analysis results are as given below:
Parameter Inside Near old bio- | Drinking water
distillery compost yard | standard as per BIS-IS
unit 10500:2012
(Permissible limit in
the absence of
alternate source)
pH 8.3 8.3 6.5-8.5
Colour (Hazen) | BDL BDIL. 15
COD (mg/l) BDL BDL -
TDS (mg/l) 332 362 2000
SOs> (mg/l) 13 9 400
Total Alkalinity | 244 278 600
(mg/l)
Total Hardness | 185 257 600
(mg/l)
Observations Groundwater quality was meeting the permissible limits as per
drinking water standards (BIS-IS 10500:2012).

As per the Consent to Operate granted by the UPPCB. the Unit is required to achieve zero
liquid discharge (ZLD) for both molasses and grain based plants. In order to achieve ZLD.
the Unit has installed separate ZLD systems. In subsequent sections 2.2.A. and 2.2.B..
respectively. the management schemes of spent wash/thin stillage generated from molasses
and grain plants are discussed. respectively. For mass balance/ water balance purpose the
data of previous day of inspection is considered and the totalizer readings mentioned in
logbook were matched with the flowmeter readings observed by joint team on the day of
visit.

2.2.A. Verification of ZLD system in molasses-based distillery

1. ]!Iaw material: C-Heavy Molasses
Manufacturing process:

Molasses (raw material) = Fermentation = Distillation = Alcohol (product)
Consented discharge value  [Zero Liquid Discharge (ZLD)

Type of  fermentation Batch type

technology adopted
I'ype ofdistillation technologyMulti pressure distillation (MPR)
adopted
Production

On the day of inspection, i.e., on 27.11.2025, using C+
Heavy Molasses, 138.809 KL of alcohol was produced.

On the previous day of inspection, i.e., on 26.11.2025/
using C-Heavy Molasses. 132.905 KL of alcohol wasg
produced.

Average production (Sep I-Nov 26, 2025) was 136.93
KLPD.
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As per the production data, it is evident that alcohol
production was within the consented capacity.

Spent wash generation

1392.2 KL (on 26.11.2025)

Specific spent wash generation|10.47 KL/KL of aleohol produced

. [Effluent Management Scheme:

[ Condensxte Poluhiag Vs 1

(]

Condensate

MEE = 02 Nus. (2125 & 1260w’y
[During inspection, only MEE of 112§ a/

"
Shpacsly ey it opeeation] | Butfer Tank M— RO Reject - Body cleaning - Floor cleaning

Concentrate

Eagoon —~ 02 Nea.
00 m'} & Lagocn-2 (3500 m%)

]hﬂmlﬁ—‘

*Detailed treatment scheme of Condensate Polishing Unit is discussed in subsequent section.
**Detailed spent wash management in Grain MEE is discussed in subsequent section.

! Slop-fired Botler

. [Details of Multi-Effect Evaporator (MEE)

No. of MEE

02 Numbers (Stand-alone Multi-Effect Evaporator &
Integrated Multi-Effect Evaporator)

Capacity and stages of MEE

o Numbers - 02
e Capacity & stages:
o 1260 m® [4 falling film & 5 forced circulation; 7
operational & 2 stand-by|
o 2125 m® [4 falling film & 4 forced circulation: 6
operational & 2 stand-by]

Operational status

During inspection, only MEE of capacity 2125 m” was
found in operation.

MEE Feed. slop and process condensate:

On the previous day of inspection, i.e., on 26.11.2025:

- A& 3 MEE MEE Spent
Feed to MEE (2125 m™-KBK) concentrate | condensate lees
1433.2 KL(1392.2 KL spent wash "
+ 41 KL RO reject from CPU) | 2010 KL | 1249KL [ 488 KL

Efficiency of MEE (2125 m’): 61%

During visit, flow meter readings were as follows:

Location of Feed Condensate Concentrate
flow meter
MEE (2125 m?)| Instantaneous | 61.34 TPH 2.80 TPH 1.2 TPH
flow
Totalizer 3400950 MT 6690 MT 549387 MT
Instantaneous 0 TPH 0 TPH -
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MEE (1260 m?) low
Totalizer 371309 MT 24980 MT -

Sp. Gravity of raw spent wash — 1.03
Sp. Gravity of concentrated spent wash — 1.12

e Feed to MEE = 61.34 X 24 TPD = 1472.2 TPD = 1472.2/1.03 KLPD = 14293
KLPD

e MEE Condensate = 2.8 TPH = 2.8%24 TPD = 67.2 TPD = 67.2 KLPD

e MEE Concentrate = 1.2 X 24 TPD =288 TPD=28.8/1.12 KLPD = 25.7 KLPD

e Mass flow meters installed at MEE Feed were found functional. The totalizer
readings were found in line with the entries made in logbook indicating that unit
is maintaining logbook & flowmeters are operational.

e As per the data, approximately 1430 KLD of spent wash and CPU reject was being
fed into MEE. MEE was found operating at 60% efficiency with 40% volume
reduction,

e For treatment of MEE condensate (~1249 KL) & other low=strength effluent
(spent lees-293 KL, process condensate, cooling tower blowdown. boiler
blowdown, etc.) generated from both grain and molasses plants, the Unit has
installed a common Condensate Polishing Unit of capacity 4500 m*. The detailed
treatment scheme of Condensate Polishing Unit is discussed in subsequent section.

Characteristics of collected samples:

pH BOD | COD TDS Total Solids | (% Total
(mg/l) | (mg/l) (mg/l) | (mg/l) Solids)
Raw spent wash 4.6 - 125701 | - 167990 16.79
MEE Condensate | 2.7 495 1370 02 100 -
(2125 mY)
MEE Concentrate | 4.5 - 332237 | - 575630 57.36
(2125 mY)

e Analysis results of the samples collected from raw spent wash collected from Feed
to MEE showed pH-4.6. COD-125701 mg/l and total solids-16.79 %. This indicates
that raw spent wash was being fed into MEE.

» Analysis results of the samples collected from MEE Outlet (Concentrate) showed
pH-4.5, COD-332237 mg/l and total solids-57.56 %. This indicates that Unit was
operating MEE properly.

During the visit. it was observed that Unit has installed a MEE (Finisher) of capacity
1080 m? for feeding the effluent from buffer tank comprising of RO reject, body,
cleaning. floor cleaning & raw spent wash and concentrated spent wash from lagoon (o
obtain the final product prior to feeding into Boiler. The same was found operational
and mass flow meters were found installed at Inlet and Outlet. The Finisher Feed flow
meter reading during visit was 17.4 m’/hr and totalizer reading was 12414.4 m’
Logbook of Finisher Feed flow was not maintained by the Unit.

e Analysis results of the samples collected from Feed to Finisher showed pH-4.2|
COD-355226 mg/l and total solids-42.52%. This indicates that Unit is feeding the]
effluent from buffer tank and concentrated spent wash from lagoon to obtain the
final product prior to feeding into Boiler.

o Analysis results of the samples collected from the outlet of the Finishet
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(Concentrate) showed pH-4.1. COD-370058 mg/l and total solids-51.63%. Thig
indicates that Unit is feeding the concentrated spent wash (as per SOP) to the slop
fired Boiler.

pH | BOD | COD TDS TSS Total (% Total
(mg/l) | (mg/D) (mg/l) | (mg/l) | Solids | Solids)
(mg/)

Finisher Feed | 4.2 |- 355226 | - 425280 | 42.52
Finisher 4.1 |- 370058 | - - 516330 | 51.63
Concentrate
Finisher 2.3 | 3910 6986 80 - 92 -
Condensate

4. Incineration Boiler

Boiler capacity, fuel used. installed capacity, Air Pollution Control Device (APCD)
installed and stack height.

Boiler capacity Fuel used | Air Pollution Control Stack
Device (APCD) height

75 Ton Per Hour (TPH) | Slop & Bag Filter 84 m

(old incineration boiler) | Bagasse

55 Ton Per Hour (TPH) | Slop & Electro Static 82 m

(new incineration Bagasse Precipitator (ESP)

boiler)
Fuel consumption During visit, only Boiler of 55 TPH capacity was in

operation.

On 26.11.2025, slop consumption in Boiler was 525 MT and
bagasse consumption was 256.4 MT.

Slop: Bagasse ratio = 67:33 % (~2:1)
During inspection, boiler (55 TPH) was found to be
operating at 23.3 TPH = 23.3%24=559.2 TPD of steam

generation
e Fuel required = 559.2/2.5 MT/day = 223.9 MT/day

Ash generation & disposal - Ash generation (in MT/day) during Oct-Nov. 2025, i.e. 61
days:

Boiler | Flvash | Sale | Yard | Bottom ash | Sale | Yard
75 TPH 19.66 18.52 | 1.13 12.06 - 12.06
55 TPH 14.55 1249 | 2.06 13.67 - 13.67

Characteristics of concentrated spent wash fed to Boiler:

pH COD (mg/l) | Total Solids (mg/l) | (% Total Solids)
4.5 375250 586560 58.65

Analysis results of the samples collected from Feed to Boiler showed pH-4.5. COD-37525(
mg/l and total solids-58.65%. This indicates that the Unit is feeding concentrated spent wash|
into the Boiler.

Mode of ash disposal Since ash is potash-rich so it was being sold to third
party vendors for potash recovery.

. Lagoon

INumber of lagoons & capacity|02 Nos.

Capacity — 6000 m? (2500 m® & 3500 m?)
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Characteristics of concentrated spent wash stored in lagoons:

pH | COD | Total Solids | (% Total
(mg/l) (mg/l) Solids)
Lagoon-1 2500 m*) | 4.2 | 605146 434930 13.49
Lagoon-2 (3500 m*) |4 547300 438400 43.84

e Analysis results of the samples collected from lagoon-1 and lagoon-2 showed total
solids-43.49% and 43.84%. respectively. This indicates that Unit is storing
concentrated spent wash in the lagoon.

Observations

Considering 350 KL.D distillery operation @ 10.47 K1
of spent wash generation per KL of alcohol produced,
spent wash generation-3664.5 KLD. At 40% volumg|
reduction, concentrated spent wash generation = 1465.8
KLD. As per CPCB direction dated 07.12.2015. Unit ig
having total lagoon capacity of 6000 m?, which is within
the permissible limit.

2.2.B. Grain

. [Raw material: Maize

Manufacturing process:

Grain =2 Milling 2 Liquefaction 2 Fermentation =2 Distillation =2 Alcohol (product)

Consented discharge value

Zero Liquid Discharge (ZL.D)

adopted

Type of fermentation technology

Batch type

Type of distillation technology adopted

Multi pressure distillation (MPR)

Production

On the day of inspection, i.e., on 27.11.2025,
using Grain (Maize). 99.751 KL of alcohol wag
produced.

On the previous day of inspection, i.e.. on
26.11.2025. using Grain (Maize). 99.075 KL of
alcohol was produced.

Average production (Sep 1-Nov 26, 2025) wag
180.06 KLPD.

As per the production data, it is evident that
alcohol production was within the consented
capacity.

Stillage generation

Stillage generated on 26.11.2025 was 518 KL.

Specific stillage generation

5.2 KL/KL of alcohol produced

E ffluent Management Scheme:
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| Distillation '— Alcohol

Thin Stillage

1 |

‘
| Decaster | Weeake || Do | DDGS
: Thin Slop
v
MEE (1080 m’) Con et R iontate Polaling Um't]

!

Thick Syrap l— Fermentation, Liquefaction &

Cooling tower make-up

. |Details of Multi-Effect Evaporator (MEE) (for Grain)

0. of MEE 01

Capacity and stages of MEE 1080, Two Stage

MEE Feed, slop generation. | On 26.11.2025:
process condensate & DDGS

production MEE MEE MEE DDGS
Feed concentrate | condensate | production
518 KL 115 KL 403 KL 63.8 MT

e Mass flow meters installed at MEE Feed were found functional. During visit,
Instantaneous flow-22.5 TPH and totalizer reading was 48714.5 MT.

e During visit, readings of flow meter installed at MEE Outlet (condensate) were
Instantaneous flow=0.1 TPH: Totalizer-94852.5 MT and Instantancous flow-12.8
TPH: Totalizer-13949.4 MT.

¢ For treatment of MEE condensate (~403 KL) & other low-strength effluent (spent
lees-293 KL, process condensate, cooling tower blowdown, boiler blowdown. etc.)
generated from both grain and molasses plants. the Unit has installed a common
Condensate Polishing Unit of capacity 4500 m?. The detailed treatment scheme of
Condensate Polishing Unit is discussed in subsequent section.

e During visit, the MEE was found operational.

. [Dryer Details (Grain based)

Dryer capacity 70 TPD
INo. of dryers 0l
IDDGS production During visit, DDGS was found operational.

On the previous day of visit (i.e., on 26.11.2025), the
Unit produced 63.8 MT of DDGS.

DDGS sold to vendors DDGS produced by the Unit is sold to third-party vendors
for use as cattle feed. Unit provided copies of sale invoices
of the same.
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Condensate Polishing Unit (common CPU for both grain and molasses distillery)

CPU Capacity

4500 KLD

CPU Scheme

There are two streams: Stream-1 consists of process condensate and
distillery lees and Stream-2 consists of cooling tower blowdown and plant
CIP.

Treatment scheme:

| Stream | (Process Condensate And Distitlery Lees) | | Stresm 2 (Cooling Tower Blowdown and Plant CTF) |
e

ACF

Bock Flter

Coolinz Tower make-up

Fermentation & Liguafiction

CPU water balance

On the previous day of inspection, i.e., on 26.11.2025:

Stream-1:
* Process condensate = 1249 KL
e Distillery lees =293 KL
e Total CPU Inlet = (1249 +293) KL = 1542 KL
e [CX Feed=1542 KL
e [CX Outlet= 1542 KL
e UV treated condensate to fermentation & Liquefaction = 1388 KL

Stream-2:
¢ (Cooling tower blowdown = 396 KL
e UF/RO Feed =550 KL
¢ RO Permeate = 509 KL (Re-used in cooling tower make-up)
o RO Reject =41 KLPD (RO Recovery— 92.5 %) —sent to MEE

During visit on 27.11.2025, the flow meter readings were noted:

Location of flow meter | Instantaneous flow | Totalizer
Stream-1

ICX Reactor 90.18 m~/hr 2445726 m*

UV Outlet 17.56 m°/hr 1263528.437 m”
Stream-2

Cooling tower blowdown 0 m”/hr 517374 m°

RO Feed 109.21 m’/hr 740278.08 m’
RO Permeate 68.27 m”/hr 130769.67 m’

RO Reject 33.6 m’/hr 548543 m’
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Characteristics of collected samples:

Location of sample pH [ BOD |[COD |TDS | TSS | Total Solids
collection (mg/l) | (mg/l) | (mg/l) | (mg/l) | (mg/l)
Spent lees 3.1 [ 433 791 72 - 76

Cooling Tower Blowdown | 9.1 |7 19 1084 | - 16
Equalization Tank 3.6 [ 1415 2905 | 460 65 -
(Condensate)

MEE Condensate 28 | 217 514 56 - 76

UV Outlet 81 [BDL |BDL |- - -

RO Permeate 8.6 | BDL BDL |- - -

Analysis results of UV Outlet sample showed pH-8.1, BOD-BDL and COD-BDL. This
indicates that Unit is operating the CPU properly and characteristics of treated
condensate from CPU can be used for fermentation and liquefaction. Similarly, analysis
results of RO permeate sample showed pH-8.6, BOD-BDL and COD-BDL indicates
that characteristics of treated condensate from CPU can be used for cooling tower
make-up.

Sewage treatment

Unit has installed a STP of capacity 220 KLD which is common for treatment of sewage
generated from industrial complex (Sugar & Distillery units) & residential colony. The details
about the STP and sampling carried out by the joint team are incorporated in the relevant section
of'the inspection report of M/s Dhampur Sugar Mills Ltd. (Sugar Division).

Observations:

A. General

I~

(V8]

On the day of inspection, the distillery unit was found operational and producing
alcohol from both C-heavy molasses and grain (maize). Alcohol production on
26.11.2025 was 132.905 KL (from molasses plant) and 99.075 KL (from grain plant).
The total production, i.e.. 231.98 KL, was found within the consented production
capacity. i.e., 435 KLD.

The unit is having common Consolidated Consent to Operate and Authorization under
section 25 of the Water (Prevention and control of Pollution) Act. 1974 and under
section 21 of the Air (Prevention and control of Pollution) Act, 1981 issued on
06.04.2023 and valid upto 31.12.2027. Hazardous Waste Authorization was issued on
16.05.2021 and is valid upto 16.05.2026. Unit has provided a copy of Environmental
Clearance dated 20.03.2019 issued by MoEF&CC for expansion of molasses/grain
based distillery from 200 KLPD to 350 KLD.

For freshwater abstraction, the Unit has installed two borewells (common for both
molasses and grain plant) with valid UPGWD NOC permitting 2275 KLD groundwater
abstraction. Flow meters were found installed and functional on both the borewells. Flow
meter readings during visit were:

o Bore-well I: Instantaneous reading: 44 m*/hr. Totalizer reading: 372149 nf‘
e Bore-well 2: Instantaneous reading: 0 m*/hr, Totalizer reading: 123068 m*
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The totalizer readings were found in line with the entries made in logbook indicating
that unit is maintaining logbook & flowmeters are operational.

On the previous day of inspection. i.e., 26.11.2025, the Unit has abstracted 488.3 KL
of bore-well water, which is within the permissible limit of 2275 KL/day. On the day
of visit, Unit abstracted 84.2 KL of freshwater from Borewell-1. which is within the
permissible limit of 1075 KL/day.

4. Two samples of groundwater were collected — one from borewell inside distillery unit
and other from hand-pump near old bio-compost yard. Groundwater quality was
meeting the permissible limits as per drinking water standards (BIS-IS 10500:2012).

5. The unit is operating a Sewage Treatment Plant (STP) of 220 KL.D capacity (based on
MBBR technology). common for sugar and distillery, which was found operational.
Treated sewage of STP was being reused for gardening purpose.

6. For treatment of MEE condensate & other low=strength effluent (spent lees, process
condensate. cooling tower blowdown, boiler blowdown., etc.) generated from both grain
and molasses plants. the Unit has installed a common Condensate Polishing Unit of
capacity 4500 m?. All the Units of the CPU were found operational on the day of
inspection.

7. The sample analysis results of CPU Outlet indicate that Unit is operating the CPU
properly and the treated condensate from CPU can be used for fermentation. liquefaction
& cooling tower make-up.

B. Molasses-based Distillery:

[. On the day of inspection, i.e., on 27.11.2025, using C-Heavy Molasses. 138.809 KL of
alcohol was produced. On the previous day of inspection, i.e., on 26.11.2025, using C-
Heavy Molasses, 132.905 KL of alcohol was produced. As per the production data, it is
evident that alcohol production was within the consented capacity.

2. Spent wash generation on 26.11.2025 was 1392.2 KL and specific spent wash generation
was 10.47 KL/KL of alcohol produced.

3. For spent wash management., two MEEs (capacities - 1260 m* and 2125 m?) are installed.
During inspection. only MEE of capacity 2125 m® was found in operation.

4. On the previous day of inspection. i.e., on 26.11.2025:
Feed to MEE (2125 m*-KBK) MEE MEE Spent

concentrate | condensate lees
1433.2 KL(1392.2 KL spent wash BT T
+41 KL RO reject from cPUy | S616KL | 1299KL | 488 KL

Efficiency of MEE (2125 m?) was 61%.

5. During visit. flow meter readings were as follows:

Location of Feed Condensate | Concentrate
flow meter
MEE (2125 m”) |_Instantaneous flow | 61.34 TPH 2.80 TPH 1.2 1PH
Totalizer 3400950 MT 6690 MT 549387 MT
MEE (1260 m”) |_Instantaneous flow 0 TPH 0 TPH -
Totalizer 371309 MT 24980 MT -
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. Mass flow meters installed at MEE Feed were found functional. The totalizer readings

were found in line with the entries made in logbook indicating that unit is maintaining
logbook & flowmeters are operational.

. As per the data, approximately 1430 KLD of spent wash and CPU reject was being fed

into MEE. MEE was found operating at 60% efficiency with 40% volume reduction.

. Analysis results of the samples collected from raw spent wash collected from Feed to MEE

showed pH-4.6. COD-125701 mg/l and total solids-16.79 %. This indicates that raw spent
wash was being fed into MEE.

Analysis results of the samples collected from MEE Outlet (Concentrate) showed pH-
4.5. COD-332237 mg/l and total solids-57.56 %. This indicates that Unit was operating
MEE properly.

During the visit. it was observed that Unit has installed a MEE (Finisher) of capacity
1080 m3 for feeding the effluent from buffer tank comprising of RO reject, body
cleaning. floor cleaning & raw spent wash and concentrated spent wash from lagoon to
obtain the final product prior to feeding into Boiler. The same was found operational and
mass flow meters were found installed at Inlet and Outlet. The Finisher Feed flow meter
reading during visit was 17.4 m’/hr and totalizer reading was 12414.4 m*. Logbook of
Finisher Feed flow was not maintained by the Unit.

. Analysis results of the samples collected from Feed to Finisher showed pH-4.2. COD-

355226 mg/l and total solids-42.52%. This indicates that Unit is feeding the eftluent from
buffer tank along with concentrated spent wash from lagoon to obtain the final product
prior to feeding into incineration Boiler.

. Analysis results of the samples collected from the outlet of the Finisher (Concentrate)

showed pH-4.1, COD-370058 mg/l and total solids-51.63%. This indicates that Unit is
feeding the concentrated spent wash (as per SOP) to the slop-fired Boiler.

. Unit has installed 02 Nos. of slop-fired boilers of capacities 75 TPH & 55 TPH. During

visit, only Boiler of 55 TPH capacity was in operation. On 26.11.2025, slop consumption
in Boiler was 525 MT and bagasse consumption was 256.4 MT. The Slop: Bagasse ratio
was ~2:1.

. Analysis results of the samples collected from Feed to Boiler showed pH-4.5. COD-

375250 mg/l and total solids-58.65%. This indicates that the Unit is feeding concentrated
spent wash into the Boiler.

Unit was selling the potash-rich boiler ash to third-party vendors for potash recovery.

The unit was having 02 Nos. of lagoons of capacities 2500 m* & 3500 m? (total-6000
m?*). The lagoon of capacity 2500 m* was observed to be ~40% filled and lagoon of
capacity 3500 m* was observed to be ~60% filled. The analysis results of the samples
collected from lagoon-1 and lagoon-2 showed total solids-43.49% and 43.84%.
respectively. This indicates that Unit is storing concentrated spent wash in both the
lagoons.

As per CPCB direction dated 07.12.2015, Unit is having total lagoon capacity of 6000
m?, which is within the permissible limit.

C. Grain-based Distillery:

I. On the day of inspection, i.e., on 27.11.2025, using Grain (Maize), 99.751 KL of alcohol
was produced. On the previous day of inspection, i.e., on 26.11.2025. using Grain (Maize).
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99.075 KL of alcohol was produced. As per the production data. it is evident that alcohol
production was within the consented capacity.

The stillage generated on 26.11.2025 was 518 KL and specific stillage generation was 5.2
KL/KL of alcohol produced.

. For management of stillage generated, Unit has installed a MEE of capacity 1080 m”, which

was found operational during the visit.

. Mass flow meters were found installed at MEE Feed and MEE QOutlet and same were found

operational during the visit.

. In order to achieve zero liquid discharge. the Unit has installed Decanter followed by MEE

followed by Dryer. From the Dryer, the Dried Distillers Grain Solubles (DDGS) is
produced. During visit, all the ZLD systems were found operational. DDGS produced by the
Unit is sold to third-party vendors for use as cattle feed.

Conclusions:

o

On the day of visit. the distillery unit, i.e., M/s Dhampur Sugar Mills Ltd., Chemical Unit,
Dhampur. Bijnor-246761 (U.P.). was found operational.

. All the machinery of molasses and grain based distillery were found operational during the

visit,

. To maintain Zero Liquid Discharge (ZLD) in molasses based distillery, the unit has installed

Multi Effect Evaporator followed by Incineration boiler. In grain based distillery, Unit has
installed Decanter followed by MEE followed by Dryer. During visit. no discharge was
observed outside the distillery premises as the Unit was operating on ZLD.

. Unit has installed a Condensate Polishing Unit (common for both molasses and grain-based

distillery) of capacity 4500 KLD, which was found operational on the day of visit. The
treated condensate from CPU was being used in process & cooling tower make-up.

. Lagoon capacity (6000 m?) is adequate as per CPCB guidelines and lagoons were storing

only concentrated spent wash.

. Unit is having total installed production capacity of 350KLD for Molasses based plant,

where two numbers of MEE with total capacity of 3385m’ were found installed for
concentrating raw spent wash. Based on the mass balancing done by the team it is observed
that @10.47 KL/KL of spent wash generation rate total 3664.5 KLD of spent wash shall be
generated if unit operates on full capacity of 350KLD using C-Heavy molasses as raw
material. Thus, the MEE capacity of 3385m° seems inadequate.

Logbook of Finisher Feed flow was not maintained by the Unit.

. Unit has not maintained separate logbooks of freshwater consumption in molasses and grain

plants.

Recommendations:
1.

UPPCB shall revise the consent to operate issued to the unit and incorporate the following:

a. Unit shall enhance the capacity of MEE installed at Molasses plant if using C-Heavy
molasses as raw material for operating at full capacity or else, operate the plant on B-
heavy molasses/ Sugar syrup.

b. Separate production capacity for both molasses & grain plant.

¢. Maximum storage of raw spent wash utilized in MEE followed by incineration shall
strictly be restricted to 7 days of equivalent of concentrated spent wash generated.
Excess storage facilities beyond this shall be levelled and dismantled.
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2. The Unit shall maintain the logbook of MEE (Finisher) of capacity 1080 m°,
3. The Unit shall maintain separate logbooks of freshwater consumed in molasses based plant

and grain based plant.

Inspection Team:

2 Ms. Reena Satavan. Scientist “E°, CPCB, Delhi

a3

Sh. Mahir Hussain, AEE. Regional Office-Bijnor,
UPPCB

S. No. | Inspecting Officials Signature
1. Sh. Dinabandhu Gouda. Scientist ‘F°, DH- WQM-II,
CPCB. Delhi Dby )

Photographs
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Flow meter — ICX Reactor
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Flow meters — RO Feed, permeate &
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Flow meter — Borewell no. 1
"
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Air Pollution Control Device
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Annexure-2B

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppeb.com

178825/UPPCB/Bijnore(UPPCBRO)/CTO/both/BIJNOR/2023 Date: 06/04/2023
To,
M/s
DHAMPUR SUGAR MILLS LTD CHEMICAL DIVISION
Dhampur Sugar Mills Ltd, Dhampur ,BIJNOR,246761 Application Id-
20040674

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to DHAMPUR SUGAR MILLS LTD CHEMICAL DIVISION located at
Dhampur Sugar Mills Ltd, Dhampur .BLJINOR,246761. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

I.  This CCA DHAMPUR SUGAR MILLS LTD CHEMICAL DIVISION granted for the period from
06/04/2023 to 31/12/2027 and valid for manufacturing of following products.

S Product Quantity Unit

No

1 RS/ENA/AA by using |455 Kilo Liters/Day
B Heavy Molasses

2 cogeneration power  [10.5 Megawatt

3 RS/ENA/AA by using 490 Kilo Liters/Day
Cane juice syrup

4 ethyl acetate 140 Kilo Liters/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 80KLD Septic Tank ground
Industrial ZLD ETP ZLD

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
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S.No. Standard
1 Quantity of Discharge ZLD
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

Parameter

S No. Parameters Standards
1 BOD (mg/L) 30mg/I
2 pH 5.5-9
3 TSS (mall) 100mg/l

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 | Slop Boiler | Slop and 01 Particulate | Bag filter as
75 TPH | Baggasse Matter APCS and
stack height of
84 meters from
ground level
2 | Slop Boiler | Slop and 02 Particulate | Electrostatic
55 TPH Baggasse Matter |Precipitator as
APCS along
with stack
height of 82
meter from
ground level
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Particulate Matter 50mg/NM3
2 02 Particulate Matter 50mg/NM3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

i11) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 1s
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.
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Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day [Night| Day | Night
Time [ Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-htip://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50.000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

L. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
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10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The earlier CTO issued by UPPCB vide letter number

173499/UPPCB/Bijnore(UPPCBRO)/CTO/Both/BIINORE/2023 dated 19.01.2023 issued under Water

(Prevention and Control of Pollution) Act 1974 and under Air (Prevention and Control of Pollution) Act

1981 for production of 350 KLD Rectified spirit/ ENA/AA and 140 KLD Ethyle Acitate and 10.5 MW

cogeneration power with validity 31.12.2024 is hereby revoked.

2. This consent is valid for production of 455 KLD Ethanol/Rectified Spirit/ ENA by using B Heavy
Mollases or 490 KLD Ethanol/Rectified Spirit/ ENA by using C Heavy Mollases with 140 KLD Ethyl

Acetate and 10.5 MW cogeneration power.

3. Domestic sewage 80 KLD shall be disposed through STP of 220 KLD capacity, treated water shall be used
in irrigation on land.

4. Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized

under Environment (Protection) Act,1986 and shall submit the analysis report on monthly basis by 10th of
every month to CPCB and UPPCB.

5. Unit must strictly maintain zero liquid discharge of effluent outside premises into drain/river/water body
and on land.

6. Unit must operate and maintain properly the installed flow meter and web camera with and shall ensure on
line connectivity of flow meter and web camera with server of CPCB and UPPCB.

7. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions laid
down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The copy

of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com.

8. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall be
passed through guard pond.

9. Unit shall maintain the APCS installed in the slop fire boiler of 75 TPH with bag filtre and stack height is
84 meter from ground level, and Slop boiler of 55 TPH with ESP and stack height is 82 meter from ground

level.

10. Unit shall install online emission monitoring system at the stack of Boiler of 55 TPH and maintain the
records, and ensure the connectivity to the servers of CPCB and UPPCB.

11. Unit shall ensure the connectivity of online emission monitoring system installed at the stack of Boiler
of 55 TPH to the servers of CPCB and UPPCB .

12. Unit shall ensure that ambient air quality of nearby areas is not adversely affected due to operation and
emissions of the unit.

13. The overall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The

ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.

14. Unit shall make temporary storage facility for storage of hazardous waste in the premises before it will
send to TSDF as per the provisions of Hazardous and Other Waste (Management and Transboundary
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Movement)Rules 2016.

15. Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary
Movement)Rules 2016 and shall obtain authorization for disposal of hazardous waste.

16. Unit shall install the board showing daily environmental statement ie chemicals used in the treatment of
effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the main gate of the unit.
17. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

18. Unit shall submit ground water quality monitoring report and effluent monitoring report done by MoEF
& CC approved laboratory in every 3 months.

19. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Digitally signed
by VIVEK ROY
Plate: 2023.04.17
170307 40530

Chief Environment Officer

Copy to:

Regional Officer Bijnore to ensure the compliance of the conditions imposed in the consent order.

T Diglatly signed
by VIVER HEXY
Dule; 20230957
170331 40530

Chief Environment Officer
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